The Tripura Municipalities
(Registration of Electors) Rules,1995



-

'-n'*«“""""-hliﬂ:

A T e

T N iy et
: h]

R
LY
“. . i
! o T
L4 ‘ -
L.
M h %3,

 GOVERNMENT OF TRIPURA

W

URBAN DEVELOPMENT DEPARTMENT

o ekl
WAL T T

' THE TRIPURA MUNICIPALITIES A

( REGISTRATION  OF ELECTORS )

© RULES,1%5. -

N



Pubhshed in the
EXI‘RAORDINARY ISSDE OF TRIPURA GAZET’I‘E

B

Agartdla, Tuesday, October-3.l,‘1995‘A« D. Kartika 9,-1917 §. E.

?
=
' GOVERNMENT OF TRIPURA
URBAN DEVELOPMENT DEPARTMENT
No F.14(5-UD/s4 . i | Dated, Agartala, the 31st Qctober, 1995.
NOTIFICATION
In exercise of the powersconferred by Section 274 of the Tripura Municipal
Act, 1994 the State Government hereby makes the following rules ‘—namely
CHAPTER—I
Preliminary
Z
E Short title and 1. (1) These rules may be called the Tripura Municipalities (Registration
a commencerment. of Electors) Rules, 1995 ;

(2) They shall come into force at once.

DEFINITION - " (1) In'these rules-unless the context otherwise requires,

(8) “Act” means the Tripura Municipal A¢t , 1994 (Ttipura Act No. 8
of 1994) ;

(b) “Flection Commission’ means the State Panchayat Election Commi-
ssion Constituted under Article 243K of the Constitution of India read
with section 176 of the Tripura Panchayaf Act, 1993 (Act No. 7 of 1993),

(¢)  “Constituency” means a ward of a Municipality ; ..

(d) “District’ Municipal Election Officer” means aw officer appomted;

d 0 dete o gnder Snb-mle (13 of srule~4,.
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(¢) “Elector” In relation to & Constitueacy meinsa porson Whoss arne
is entered in the Electoral roll of that constitueasy for the tin: bsing ia
force according e tmémm who is entitled to vots ai 1oy slection
(f) “Election Authority” means an officer aopointed under sud-
section (1) of section 50 of the Tripura Maunicipal Act, 1994 and includes
an Assistant Blection Authority ;

b

(g} “Electoral Roll” in relation to any election of Mungicipality meins

oo the list of electors -maintained under Section 51 by the Election

Authority for that Election
(b) “roll” means the electoral roll for a Constituency of a Municipality,
(i) “Electoral Roll nuaber of a persos’ meaans
o (_i)‘ the secial i19m‘3er of the entry in the electosal roll in respest
"o_f-'t:h_at peison ; dnd v
(i) the serial number of fhe sub pari/part as the case may be a7
the suoh eatey occurs ; and
(ii) thenamepfth ¢ Municipality to which the electoralrolivelates ;
() “Form” means a form appendad to tass: cuiss 11l iaziudss as
manuseript, or type written of cyclostyled capy apd alsoa translated
¢ gopy ia-Bengali thereof ;
(k) “Poliing station” in relation to elestion of Muaicipality mzans the
place fixed for taking poll of that election ;

() “Qualifying date” means the date specified as such by the State
election Commission by the Notification for the puipose of these rules ;

(m) “Sestion™ maans 2 3::tion of the Act ;

(2) The expression used in these rules ani not ot1zrwise deiasd shall

. ‘fave the meanings réspectively assigned to them in the Tripura Municipal

Act, 1994,

(3) TheTripura General Clauses Aot 1366 shall daoly fosialerpret utoa
of these Fules as.it appliea fof the intarpretation of an Act of the jegislatares of
the State of Tripura. o s

o , CHAPTER—II
- Adinistrative Muelinery For Preparation of Eteatoral Rols.

+ 3, Fhe sdperiniendanse, Dicestion and Control of tae preparation of elec~

1oxal rolls for all slestions toths Muaicipalities sh 31l bg vested in the Eletion

Commission appeirted by the- Siate Government aadef griicle 243K read with

Section 176 of the Tripuia Panchayat Act, 1993.
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4. (1) "For ech Disiict thé Election Commission shall, in consultation

© 'with'the Staté Govetament, appointa District Municipal Elestion Oficer
whe shall be the District Magistrate of thé District.
(2) Subject to the Supérintendence, direstion and control of the Election
Commission the Disteict Municipal Flection Oficer shall supervise the
priparation of all electoral roll within his jutisdictions under these rules.
(3) The District Municipal Election Officer shail perform such other
functions as may be entrusted to him by the State Election Commission,

5. (1) For preparing olzstoral rall for each coastituency of a Municipality
the State Government shall appoint @n Election Authority who shall be
the Sub-Divisional Officer within whose territorial jurisdiction 4 Muni-
cipality or a pati of the Municipality is situated. Provided taat sime
officer may be appointed as Election Authority for more ihan one
Municipality.

{2} The election authority may, subject to the approval of the Electton
Commission employ such persons as he thinks fit for he preparation
of the electoral toll of a Municipal area.

6. (1} TheState Governmentmay appoint one or Moxrepersons as Assistant
Election Authority to assist the Election Authority in performance of his
furctions.

(2) Every Assistant Election Authority shall subject to the direction and
control of the Election Authority, shall be competent to perform all or
any of the functions of the Eledtion Autliority under the Ast xad Rules
as the Blection Authority may delegate in this behalf.

7. 'The District Municipal Election Returning Officer shalt with the
previous  permission of the Flection Coimmission provide " sufficient
numiber of polling stations where poll wili be held for dlection of Members
of 2 Municipality and shall, not later than the last date for the withdrawal
of the candidature appointed under thess rules published a list showing the
polling stations provide all the polling areas of group of voters for which they
have respectively been provided.

CHAPTER—IIL

‘ 8. (D For every Municipal area there shall be preparded an electoral
roll showing the names of the persons qualified to vote. The electoral
roll shall be Vpi’epﬁmﬁed in accordance with the provisions of the Act and
these rules. ~The electoral roll shafl be prepaged under the superinten-
dence, direction axd’ control of the Electionr Commissions



Manner of
preparation of
Electoral Rolt.

-.(2) The Election Commission shall, ia cons ultation with the, State
Gwemment draw up thc programme for pubhcatlon of clcctol’a{" voll
- in draft, before its final pubhcatloa and other maites relating fa the

hpfcpil}.tl(}'! of elu.todi ool

‘ ,{3) Thc Elccuon Ccmimssmn shall in re{ation to the preparation, re
revision or correction of elestoral rolls spe,lfy by a nofification published
in the official Gazette the qualifying date and shall, in addition to the said
notlﬁcaflon, spedify the programme for fateasive or summary revisien,
including the périod of date as tac case may be on the foliowing :

st v {a)y  period for completion of enumeration -and preparation of

manuseript of clectoral roll i, e, house to house enumeration of-
electors and issue of electoral card for eash house-hold. ;

(b) ‘date for publication of Blectoral Roll in draft ;

(&) lust date for filling of claims and objection shall be within a
period of 7th day of the datc of'pubhc;tuen of Electoral Roll in draft
‘undet clause (b) ;

{d) period for disposal of claims and objections ; and

(¢} date of final publication of Electoral Roll ;

Provided that the Election Commission may if he considers it expedient
so0 to do for sufficient reasons extend the period of house to house enumeration,
lodging of claims and objections, period for disposal of claims and objections
and may also make consequencial changes with reference to the dates for

publication of Electoral Roll in draft and final publicatjon of the Electoral Roll.

'8, (1) The Election Authority appointed by State Government U/S 50 of
the Actshall collect or cause to becollected information by houseto house
enumerationin Form-1 and shall prepare ot cause to be prepated Electoral
Roll of each constitucncy of a Municipality in F orm-2 in Bengali or if
so directed by the Election Commission in any other language. The
Electoral roll shall contain the names of all persons who are qualified to
vote under the provisions of the Act. ‘

(2) The Election Autherity may  sub-divide the Elgctoral Roll of a
Constituency in Such manner or into such parts at it may deem expedient

for the purpose of conduct of election and facilitating the publication of
the Electoral Rell.
(3) When the Electora.l Roll of a constituency are so sub-divided, the

parts shail be senaliy numbered in Bengali alphabets,’ ' B e

G The pames of electors in each part of the electoral roIi shall

..., be. numbered ag far as pracucable conswutweiy w1th a separate series of
numbcrs bcgmnmg with, numbcr ans.

o
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10. (1) A person shall be disqualifizd for Registrationia an Elecgz}glgRoll
if he—
a} 1is not a citizen of India ; or
b) is of unsound mind and stands so declare] by a competent
Court ; er
¢) is f3r the time being disqualified from voting under the nrovi-
sion of any law relating to corrupt practices and other oTenze in
connection with elections.
(2) The name of any person who becomss so disquaiified after registra-
tion shall forthwith be struck off from electoral roll in wiiich it isincluded ;

Provided that the name of any person struck off from the slectoral rol] of
a constituency by reason of a disqualification under clause (¢} of sub-rule (1)
shall forthwith be reinstatsd in that roll if such disqualification is, during the

L= - " .- .
period such roll is in force, removed under any law authozising such removal

" 11. No person shall be eatitled to be registered in the electoral roli for more
than one constituency in a Municipality.

12. A personshall not be entitled to be registered in the electoral Registration
roll of any constituency of 2 Municipality if fie does not fulfi] the conditions laid
down in Section 52 of the Act.

13. The State Government when so requested by the Election Commission

“shall make available the services of such staff of the State Government as may

be necessary for preparing the electoral rolls in respect of any constituency or
constituencies of a Municipal area.

14. The Election Authority may, if he coasiders necessary for the purpose of
preparing electoral rolls, send letter of request in Form 3 to the occupants of
dewlling houses in a constituency or part thersof and every person receiving any

“" such letter shall furnish the information called for therein to the best of his

ability.

15. For purpose of deciding any claim or objection regarding ceriain Register

BT

entry in an electoral roll, the Election Authority or any person autnorised by

* him shall have access to any admission register of any educational institution,

ordinarily resident register maintained by any local or other authority and it
shail be the duty of every person in-z11732 of aay su:l rsvistsr to give to the
said officer or person such informatioa and such e<teast from the said register
as he may require. .

16. (1) Notwithstanding anything contained in these ruies if the Election
Commission considers it expedient so to do for holding of election in
Municipal Area may direct the Eleciion  Authorities to
adopt the electoral roll of the Tripura Legislative Assembly so far as
jtrelates to the Municipal Areas and on receipt of such imstruction from




Publication
of Electoral
toll in draft,

the Election Commission, the Election Authority shall adopt the
electoral roll or the time being in force for the election of members of
Tripura Legislative Assembly so far it relates tothe areas comprised in
the Municipalities.

(2) 1fthe Election Authority adopts the electoral roll for the time
being in force for the election of member of the Tripura Legislative
Assembly in pursuance of sub-section (4) of Section 51 of the Act, then
no‘:withétanding anything contained in these rules, so much of the
electoral rolls of any Assembly Constituency or as the case may be,
Assembly Constitiencies for the time being in force as relates to the area
comprised within the Municipality, shall be the preliminary or draft
electoral roll for the election of memgbers of the Municipal Area.

(3) Somuch of the electoral rolls for aay Assembly Constituency or
as the case may be, Assembly Constituencies for the time being in force
asrelates to the area comprised within a Consiituency providedin Rule
3 and 3A of the Tripura Municipal (Delimitation of Constituencies)
Rules, 1994, shall be draft electoral roli for the election of members of
the Municipality from that constituency.

(4) The electoral roli for each consiituency of a Municipal area shall
be prepared Dy the Election Autno:ity appointed for that constituency
by the tate Governmeni U/S 30 of the Act. '

(5) For the purpose of preparing th: elzctoral roll of eiza constit-
tuency of a Munisipality. Electoral Rolis of any Assembly Consti-
tuehcy or as the  case may be Assendly Counstitusnsies may be split
up as the election authority may consider iit, proper and nzceysary.

(6) The Electoral Rolls oi each constituznsy of). Mur{icipa,‘lity m1iy be
sub-divided into convenient sub-parts Eich sub-partshallbe numbered
consecutively and shali be preparedin Form 2in Bengali,

Provided that whenever necerssary the split-up rolls referved to in sub-

rule(5) may be consolidated and insuch event theserial number of the electors
may be renumbered starting from serinl Numaes oaz 50 137to e3urs ¢oa32-
cutive serial numbers of the elestors of 1k sud-part.

17. (1) The Election Authority shall publish the electoral roll prepared

under rule & to 15 or as the cise may be ualerrale 15 ¢or a coastituzncy
or as the case may be constituencies of a Municipal areain draftin the
following manner orin any other minnesas the thiaks fitand giveit
wide publicity by affixing for public inspeciion a complete copy of the
electoral roll in ihe office of the—
(2) Election Authority ; (b) concerned -Municipality ; (©)
District Magistrate in whose jurisdiction Municipal Area is situated.

1
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18.

(2) Assoonasthe electoral roll has been pulished in draft the Election
Authority shall give wide publicity within the Municipal area in
Form 4 as widely as possible to the effect that the electoral roll has

teen published in drafi and may beinspecied atthe office of the Election

Authority or at the Ofice of the conszerned Municipality or at the office
of the concerned District Magistrate within whaose jurisdiction the Muni-
cipality is situated on working days ani during office hour. The Election
Authority shall specify in the notice, the place at which the period within
which and manner in which a claim for being included in the electoral
roll or any objection tothe in:lusion of any name or any objection to
to any particulars inany entry in the electoral roll shall be preferred.

(3) The electoral roll reguired to be published in draft upder sub
rule (1) may be printed or cyclostyled or photocopied or tyepd or be in
manuscript form.

(4) The Election Authority shall supply free of cost two copies of each
separate part of the roll to every political party for which a symbol has
been exclusively resarved in the state by Elsction Commission.

(1) . Every claim for inclusien of 2 name inthe  Electoral Roll of a
Municipal area Constituency and every objection to an entry inthe
roll shall be lodged within seven days from the date of publication of
the Elentoral Rollin Araft g

Provided that the Election Commission may by Notificationin the

Official Gazette, exjend the period for lodging claim and objection in respect
of Constituency as a whole or in fuspest of any part thereof.

(2) Eevery claimfor inclusion of namein the Electoral Rollshall be ;
(a) in Form--3;
(b) signed by the person desiring his name to be included in the
Electoral Roll ;

(¢} countersigned by another person whose name is already included
in that partin the Electoral Rollin which the claimant desires to be
included.

Provided that when assembly rolls are adopted for draft publication under

Rule 16 no claim forinclusion of a namein the electorairoll of a constituency
shali be entertained except on the ground that the name of the person appears
as an elector in that part of the electoralroll of the Assembly Constituency which
relates to the constituency of a Mmunicipal Area.

(3) Every objection to the inclusion of a name in the roll shall b_e :

(2} in Form 6 :




(b} Preferred only by a pers on whose name is already included in
that Roll ; and

(¢) countersigned by another person whose name is already included
in the Roll in which the name objected to anpear.

Provided that when Assembly rolls are adopted for that publication under
Rule 16 no objection for exclusion of any namefrom thz electoral rolls shall be
entertained except on the ground that such name das been included in the
electoral roll of a constituency of a Municipal Area, though such name does
not appear in ihe related electoral roll of the Assembly Conctituency.

(4) Every objection to a particular or particulars inan entry in the Roll

shall be ;
{a) in Form—7. aad
(b) Preferred only by the person to whodm that eatry relates.
(5) Every claim or objection shali—
(a) either bepresented to the Election Authority concerned or
to such other officer as may be authorised by him in this behalf ;
or (b) besent by registered post to the Election Authority ;
Provided that any claims or ojbection which may be sent by registered post
shall be rejected by the Election Authority unless it is received by him on or
before the last date specified for the purpose by Notification.

edmesed  19- (1) Every Officer authorised under Rule 18 shali
Officer. {a) maintainin duplicate a list of claimsin Form-8, a list of

objectionto the inclusion of namesin Form-9and alist of objection
to particulars in entries in Form -10 ; and
(b) keep exhibited one copy of each such list> on a Notice Board in
his office.
(2) Where a claim or objecticn is preferred to him, he shall comply with
the requirement of sub-Rule{1), forward it with such remarks, if any, as

he considers proper to the Election Authority.
Procedure 20. (1) The Election Authority shall also—
for Blection . . o :
Authority. {a) maintainin duplicite the three lisisin Form-8, 9, 10 entering

thereonthe particulars of every claim or objections as and whenitis
received by him whether directly under Rule 8 or being forwarded uader

Rule 9 ; and
(b) keep exhibited one copy of each such list in the Notice Board
in his office.
Rejection 21. Any claim or objection which is not lodzed within the peried, orin the
;fa?;fsta;gd form and manner, herein specified, shall be rejected by the Election

objection, Authority -

g B
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22.

If the Election Authority is satisfied as to the validity of any claim

or objection; he may allow it without further enquiry after the expiry of
thicee days from the date on which it is entered im the list exhitibited by him
under clause (b) of Rule 10;

Provided that where before any such claim or objectoin has been allowed

a demand for inguiry has been made in writing to the Election Authority
by any person, it shall not be allowed without futher inquiry.

23,

24.

2s.

(1) Where a claim or objection is not disposed of under Rule 11 or
under Rule 12, the Registration Officer shall—
(2) Specify in the list éxhibited by him under clause (5) of Rule
<10 the date, time and place of hearing of the claim or objection i
and
(by give notice of the hearing—
(1) inthe case of a claim, to the claimant in Form--1T :
(if) in the case of an objection to the inclusion of a name, to the
objectorin Form-12 and to the person objected toin Form-13 and
(i) in the case of an objection to a particular or particulars in an
entry, to the objector in Form-14.
2 { A notice under this Rule may be given either personally or by
registered post or by affixing a copy thereof in some conspicuous part of
the persons house, if any, in which such person is known to haye last
resiled within the Municipal Area.
(1) The Election Authority shall hold a summary inquiry into every
claim or objection in respect of which notice has beon given under Rule
~<17 and shall record his decision thereon.
(2} At the hearing, the claimant of, as the case may be the objector and
the person objected td and any other person, who,in the opinion ofthe
Election Authority, is likely to be of assistance to him, shall be entitled
to appear and be heard.
(3) The Election Authoiity may in his discreation.
(a) tequiréany claiimant, objector or person objected to, to appear
in peison before him :
(b) require that the evidence tendered by any person shall be given
on oath an administer and oath for the purpose.

If it appears to the Election Authority that owing to inadevertence or

error du_tring preparation, tiie games; of any electors have been left out of the
roll andjthat rgniedial action should be taken under this Rules, the Election
Authority shali—

(2); prepare a list of the names and other details of such electors ;
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(b) exhibit on the Notice Board of his office a copy of the list
together with a notice as to the date, time and place at which the
inclusion of these nrames in the roll will be considered, and also

publish the list and the notice in such manner as he may thinks fit,
and

(¢) after considering any verbal or written objections that may be
preferred, decide whether all or any of the names should be incladed
in the clectoral Toll.

26. If it appears to the Election Authority atany time before final publiscation
of the roll that owing to inadevertence or error or otherwise, the name of
dead persons or of persons who cease to be or are not, ordinarily residentsin the
consituency or of person who are otherwise not entitled to be registered in that
roll, have beenincluded inthat electoral roll and that remedical action should
be taken under this rule, the Election Authority shall—

(a) prepare a list of the names and other details of such electors

2

(b) exhibit on the Notice Board of his office a copy of thelist together
with a notice as to the dates time and place at which the deletion of
these names in the roll will be considered and also publish the list
and the notice in such nanner as he may think fit ; and

(¢} after considering any verbal or written objections that may be
preferrgd, decide whether all or any of the names should be deleted
from the roli.

Provided that before taking any action under this rules in respect of any

* person on the ground that he ceased to be, or is not, ordinarily resident in the

constituency, ihe Election Authority shalltake every endeavourto give him 2
reasonable opportunity to show cause why the action proposed should not be
taken in relation to him.

27. (1} The Election Authority shall thereafter—

(a) preperea list of amendments or erratas as the case may be, of
the Electoral Roll to carry out his decision under Rules 12, 14, 15,
and 16 and to correct any clerical or printing errors or other
inaccuracies subsequently discovered in the roll and

(b) publish theroll, to gether with the list of amendments, and ali

errata by making complete copy thereof availible for inspection

and displaying a notice in Form-15 at his office ; and

{c) onsuch publication, the Electoral roll together with the list

of amendments and or errata shall be Electoral Roll for the M
* Municipal Area. the roll ; ‘

5
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(2) Subject to such general or special directions as may be given by
Election Commission, the Election Authority shall supply, free of cost,
one copy of the roll, as finally published, with the list of amendments,
ifany,toallrecognised political parties in the State of Tripura for which
a symbol has been exclusively reserved by Election Commission of India.

(1) Ifany constituency is delimited anewinaccordance with thelaw and
it is necessary urgently to prepare theroll for such constitvency, the
Election commission may direct that it shall be prepared—
(&) by puttingtogether theroll of such of the existing constituencies
or part thereof as are comprised within the new constituency ; and
(b) by making appropriate alternations in the arrangement, serial
numbering and headings of the rolls so compiled.
(2) Therollsso prepared shall be publishedin the manner gpecified in
rule-17 and shall, on such publication be the electoral rofl for the new
constituency.

(1) Every application for correstion of enttries in roll duplicate in
Forms-5to7 or 16 as may be approrpriate.

(2) Every application referred to in sub-rule (1) shall be presented to
the Election Authority.

(3) Every application for inclusion of nameinthe roll to be presented
to the Election Authority under sub-rule (2), shall be countersigned,
where necessary, by another person whose name is already included in
the Toll in which the claimant desires his name to be included.

(4) The Election Authority shall, immediately on receipt of such
application, direct that one copy thereof be posted in some conspicuous
place in his office together with a notice inviting objections to such
applications within a period of theree days from the date of such posting.
(5) The Election Authority shallas soonas may be, after the expiry
of the period specified in sub-rule (3), consider the application and the
objection, thereto, if aay, received by him and shall, if satisfied, direct
theinclusion, deletion, correction or transposition of entries in theroll,
45 may be necessary.

Provided that when an application is rejected by the Election Authority,

he shall Tecord in writing a brief statement of his reasons for such rejection.

(6) No amendement by way of incluison of mame in the electoral roll
shall be made under this rule and no direction for inclusion of name
inthe roll of a Municipal Area shall be allowed after the last date of
making nominations for an election in the constituency and before
completion of that election. ‘ '
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3(_)- (1 An appeal under section 54 against the order or decision of the
- - Efdetivn Authofity $hali fie to the District Muni¢ipal Election Officer.
(ZJ)MEVeI'g appeal under Segtipn 54 shall be, (@) in the form of
memoerandum sig_q'eql by the applicant {ib) accompanied by acopy of

the order appealed from > and (c) fee of Rs. 5/ to be—

(1) Paid by means of non<judicial stamp ;
. f:ii);fi_éﬁho:si‘te& ina Government Treasury in favour of thé Electics
Authority,

(i) paid in such manner as may be directed by the Staté Electisy

Commission. _ .

. {¢) presented tg the Appellate Authority specified sub-rule 1) ;
(3 Whete the fes is dgposited indet sab-clause (i) of clause (c) of sub-
Tule (1), the appllldnt shall enclose with memforandum of appeal a

: GoVernmeﬁt,Treasﬁry receipt in proof of the fee having been deposited.
(4) Forthe purpose of sub-rule (1) an appeat shall bo deemed to haye
been presented to the Appellate Authority, when the Memorandum of

appeal is delivered by or on behalf of, the appeflant to the Appelldte
Authority, or to any other officer appointed by him in this behalf.

(5) The presentation of 2 appeal under this rule shall not have the éffect
of staying or postponingany actionto betaken bythe Election Auth ority
under these rujes.

(6). BEvery decision of the District Municipal Election Officer shall be
ﬁlqalu?_ _but ins 9&}; as it Teverses or modifies the decision of the Eelection
Authority, shall take effect only from the date of decision in appeal.
(7) 'The ﬁléctiéli Authqi‘i‘fi sh-al'l-__cauhs? Such amendment to be made
in the rule as may be_,:‘llece;_saryﬂ_to_ give _effect to the decision of the
District Municipa_tl Election Officer under these rules.

3i. Therevision of Bl&storat Rodt usder sub-seitiod €3) of Section 51 shall
bemade eifliér intensively Of sifidrily of partly iAfensively or partly summarily
as the Eleetion Combiission midy diréct,
.3'2. The Electoral Roll for Municipal Area shall, uniess otherwise directed
by the Elec_t—ic?ng‘qumu:‘lis’si.qq for reason to be reeorded in writing be revised
from time to time with reference fo the qualifying date. -
Uy Before eagh gencral &eblion 6f the Muticipality |
il befors &t by-etéctisd to fil a ¢dstal vacency.
Provided: that if the Electoral Roll is not revised as aforesaid the validty
of continued operation of the said electoral roll shall got thereby be affected.

B
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-connected
papers,

Dispoesal of
clectoral rolt
and other cons
nected papers.

Removal

of difficulties if
any by the -
-(Fovernment,

33.

1

After Electoral Rolls for Municipal Areas have been finaily published

the following papers shallbe keptin the office of the Election Authority or in

such other place as the -Election Commission may, by order, specify until
expiration of one year after the completion of the next intensive revision of that
rol :—

(a) one complete copy of the roll :

(b) statement submitted to the Election Commission ; °

(c) statement sabmitted to the Election Authority ;

(d) register of enumeration forms ;

(e) application in regard to the preparation of the roll ;

(1) manuscript parts prepared by enumerating agencies and use
for compliling the rofl ;

(g) papers relating to claims, objections and appeals ;

(2) One complete copy of the roll for each constituency duly authenti-
cated by the Elcction Authority shall be keptin such place as the
Election Commis.ion may specify.

34. Every person shall have the right to inspect the Election paper referred to
in Rule23 and to getattested copies thereof on repayment of such fee as may be
fixed by the Election Commission,

33.

36.

(1) The papers referred toin Rule 23 shall be disposed of in sush
manner on expiry of the period specified thereoin and subject to such
general or special direction, if any, as may be given by the Elgct]on
Commission in this behalf. ' ‘

(2) Copies of the Electoral Roll forany constituency in excess of the
number required for deposit under rule 23 and for any other public
putpose shall be disposed of at such time and such manner as the Elect
Election Commission may direct and uutill such disposal attested copies
shall be made available for sale to the public.

(1) The State Government may issie such general or special direstion

as may, in its opinion, be necessary for the purpose of giving effect to
these rules, or holding any election under the Act.

(2) If any difficulty arises in giving effect to the provisions of these
rules, or in preparation revision and correction of Electoral Roll, the
State Government, if occasion requires, may by order, do anything not
in consistent with the provisions of the Act and these rules, which
appears to be necessary for the purpose of removing the difficulties.

By order of the Governor,

Sd/-LALVOHLIANA
Secretary
Government of Tripura.

H
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District :

Municipal Area

FOR'M—'I

( See Rl.ﬂe 9 (l))
(E!ectera*l card )

B

Tripura, Sub-Division ... .. .o e we e

Sub-Part NO. s Lo e e g?nsnpueﬁé:y Hoh 5% 55 e e W
of ... 29 o M.ungg:ggé A;c.a.
PART Y .

SL. Name of Name of father/ Male/ Approximate age o
No. Elector rgoﬁher/hustgaad. Female (as o0 ... .. ...}
- . . R

2.

3.

5.

6.

P

Total number of electors in the famlly

L St S g i

LR I

I

RITURE SN

The ébave statcment ‘are true to m§ knowledge

Lol SRR f ol 334 nth Pt

ngn';turclthumb impression of the
Head of the family or adult member

of the famﬁy

Electoral ROl wro oo ol ven eee e aen

Consti;ueup¥ Noo v, e
Dlstﬂct e

of Munlcnpal Area

FORM-—%,

Sigqature of the Enumerator
Dated ... ... .. ..

(See Rule 9(1))

Municipal Arez ... ... ... ...

§ub }’art P
ariar T &
Tripyra, Sub Divission ... ... ..’ .. .-

AreafPara ... ... .. L. . . Pa.rt No . «.fSub-Part No. ... ... ...
) _ Ser1a1 No of electors ... .. ..
SL.. . " Nams of Name of  father/ Male/ Age (Approx.)
No: .- Electors. mother/hpshand Female. ason ..
' ' of the elector.
i.
2

oW

153
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EQRM—3
¢ See Rule 14)
{ Letter of request )

PIage v o e g i e
Datg ... - i s
‘o
The Occupant of
Sir/Madam,

The preparatlon of the electoral roli for the constituency in which you are resndmg has beeu taken
in band. Tt will greatly facilite my work if you will kindly complete the statepient below after
reading the aftashed ipstrmctions and hand it over fo my pssistant who will call for if.

Election Auteority
Constituency NO. ..c.covevveennn Vis
Municipal Area

STATEMENT

Name and particulars of Adult Citizens ordiuarily residing in the above premises.

Name of Particulars as to Aé; on the quahfymg -
persons father or husband. date i. e,
- . I - S
2.
3.
2 4. -
5.
6.
7.
8.
‘Si‘grsl_z;.tul;c..._........... ........................................
. D8 oy
Instructions.
i.

* Enter ths nares of all persons who have completed 18 vears of she on or berore the quahfymg date
R and who- are ordinarily residing in the premises.




2. Only the names of those who are citizens of Indla should be entered.

3. Enter against serial No. 1 in the first column-the name of the nead or other senior member of the
family, provided he or she has the qualifications mentioned in-instructions I and 2 above.

4. Ordinarily residing does not mean that the persons should be actually in the house you are filling in
the Forin. Tlie persons who normflly ‘live in the house should beincladed even though he may be
temporaily absent e, g, on a journey or oti business or in hosgpital. On the other hand, a guest or visitor who
normally lives elsewhere but happens to be in the house at the time should not be included.

5. Al ordinarily residents of the house should be included, whether they are members of the Family or not.

6. In the case of every male citizen, enter in the second column the name of his father preceeded by the
words*‘son of™.

7. Tn the cass of every famale citizen, enter in the second column (i) the name of husband préceeded by
the,words “fwife of” lf she be. married, (i) the name, of the late husbaud prececded by the word “w:dow of” if
she bea wndow and (m) the name of the father preceeded by the words “daugther of” Iif she be un-marne,d

8. In thethird column, efifer tlie ags of the citizén as accurdtely as possible, giving only the number of
completed years and ignoring the months.

FORM-—4
- ( See Rule 17(2))

i

Notice of publication of electoral roll in draft.

N IS [N

1o " co -
The Electol...  «.  wv e wee e ...Consfituency; .
No... esm o ...Sub-Part Now. e m e of
Municipal Area.

Notlce is hereby given that the electoral roll for coastituency No. (S)... o
of . ...Municipal Area has been prepared in accordance with the Trlljura

Mumczpal ( Registration of Elector) Rules, 1995 and that a copy there of is available for inspection at . the
office of the..cvveriasennnenns during office hours.

The qualifying date for the preperation of the Electoral Roll is... vos

If, with referenc to the above qualifying date, there be any claim for the inclusing of a name "in the roll
or any objection to the inelusion of a name or any objection to partizulars in any entry, it should be lodged

- -on or before-the..«— ... .=in from No. 5, 6, or 7 as may beé appropriate.
""" Bvery such claii ot objection should either be presented in my office orto... B

or sent by post to the address given below 80 as to reach me not later than the aforesaid date.

atgh aniviilsop 9dl s1019d 10 po 9de 1o . o . B . Election:Authotity :
Datgic e s omes wa o s ow Address %

v
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.

FORM—5

(Ses Rule 180) | )
oF 'C-lé_im*-'ﬂpplicat'ion for inclusioil of pame. . - S
TO
The Election Autherity,
s e " ...Constituency No... ...of ;

Municipal Area.
I request that my name be included in the electoral roll in the above Constituency in sub-part No... ...
relating to Municipal Area.

My name { in fall )...

My father‘s/Mother‘s/huband‘s BAINE wee e wer e

Ty ERT I IR ST Cage ¢ guaia L ol e 5 an at

Particdlics of my placé of résidence dre... i . - . AT A

House No... e anifERy . cee L wee e
ki Tulete

Para/Sub/Village... .« ses s e w0

Mouza ... wr sal B3R et
Post OfCE...  see  wve e er e mee L e T B R ’ ;
Police Station... o e e e we - o }
Municipal AT€a ceo  wee e e e TS Sub-EiViS_igI‘l D e

I herchy declare to the best of my know.l_edge and bel_i:f : o B, g wia

{iy thatI am a Citizen of India.
(i) that my age on qualifying date.

i ezl

(i), that 1 am ogdinarily resident at the Address given above ;
(iv) that I have.not applied for tae inclusion of my name in the electoral roll for any other constituency
Municipal Ared. _
(v) thatmy name has not been included in the eléctbral roll for any other constituency of Municipal
P . o e 5y gy R . . .

t b dlge e tien E
Or ! : ;

e Ty Bagie e T

That ray name has been included in the electoral rollin constitueney R e B i
Municipal Area and I request thas the name may be-excluded from thai-electorai rodl; 1 7 PO AL

LBy

Place ... Signaturs or Thumb irnpression

Date ... yjrediud rindid of the cldimant.

Camethl A

h
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1 am an elector included in the same part of the el;ctor?l_ roll in which the claimant has applied for
inclussion viz part Now... ... ... ... .. of Conititnency No... ... e of ...

...... Munjcipal
Area. My serial number therein is ...

o oo wee e ... ©osuPpott this claim and countersign it.

Signéinre ?f the Eit;ctor
{ Nameé ifl fuill }

Note : Any pereson who makes a statement or dcg:laration which he qi.therh_ltrnowp or belicges to be
false or does not belive to Be true is punishable under Section 55 of the Tripura Municipal Acy, 1994

Perforation

Intimation of Action taken

The application in Form $ of Shri;/Shrimati/ ]
Kumari... ... ... ver mes wen ser aee L. adddress ...

has beenr ... ... ..

a) accepted and his/her nime has béen included if the électordl rofi vide 81. Ne...
Part No... ..

vhe  mae

b) rejected for the reason... ...

Election K&fﬁori@
DAl oo i o 5l B (Addressj
Perforation

Receipt for application

Received the application in form No. 5 from
Shri/Shrimati/Kamari ... ... ... s .. . . o
address ... - sh n e e e . - . -

. Blection Autharity,

Address...

s
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FORM ¢
(8% Rill 18 (3)
Objection to inclusion of name

To

The Election Authority,

... Constituency No.
Municipal Area.

Sir,

T object to the inclusion of the name of ...
atserial No. .. ... .. .. ispartNo. .. .. .. .. .. of the Electrol Roll for iks
following reasons (a).

I héreby declare that the Ficts ibsitioned Above &re true to the best of my kiiowledge and beiléf.
Ky Hamd hal beeh iticlidsd fn thE eieattol 15l K8k this cobcitietich 58 fdiigis —

Name in full ... o . . ..
Father's/Mother‘s/Husband‘s name ... i

Serial No. ... . -
Part No. ... 3} .

Constituency No. ... e

Signature;thumb impression of

Date ... ... .. o e objector (full postal address).
R R 115 A PRI Caensss LY
I am an elector and my name has been tasiuded ip part No. .. .. . ..
of constituency No. ... ... -+ .. Of the ¢lectoral toli under Serjal N6 ..

I support ihis objection and ¢ountersign it,

Signature of the elector
{Mamme in full)

Note i~ Any pésron who makes s statement or declaration which he either knows or believes to be false

ot does pot belicva to be true is punishable under Section %5 of Tripura Municipal Act, 1994.
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FORM—~T
{ See Rule 18(4) )
Objection to particulars in any entry ;
To '
The Election Authority,
...Constituency No. ... .. of

Municipal Area.
Sir,

1 submit that the entry relating to myself which appears at serial No. .- patf'
of Constituency No. .. of the clectoral roll as ... is not correct. It should be

corrected to read as follows :—

] _ .

Date ... gos -
Signature or thumb impression of the
elector.

Note : Any person who makes a_ statement of declaration which is false and which he either knows on or
believes to be false or does not believe to be true is punishagble under section 55 of the Tripura Municipal

Act, 1994.

Perforation

INTIMATION OF ACTION TAKEN
The objection in form 7 lodged by

The abjectionin form 710dged by Shri/Smt/Kumari ... .. - "
address... ... has been -

(a) accepted and the relevant entry has been corrected to read as follows :— ] .

ere

e . wer i e ;:_7.?..'.”
(b) reject for the reason...
Date ... - cewr T ke T ; Ejection Authorizy.
i J ' ) L8 G i Address... . ..o -
[ O AL R SR P O e i PO AR
5 T4 o : i 43 el s B . i ) T
3 ¥ - 1 :_'E"- : 4 i) . ,’gif", N-\(!; 5




2

Receipt for application.

Regeived the application in form 7 from Shri/Smti/Kumari ‘s
Date Election Authority
Address
#
FORM—8 i
4 (Sec Rule 19) ‘:
’ List of claims |
3 Date of 81, No. Name of claimant Name of father/ Place of Nate, time & placa
1
Receipt. mother/husband 1¢esidence. of hearing. |
. — mwos s i
1 2 3 4 5 ) - i
- . e ;
1. i
I
2.
i
4 i
3.
6.

Signature of the Election '
AuthorttyfAuthorised Officer.

Constituency No.

Municipal Area.

; FORM—9
-
(See Rule 19)
List of objection for inclusion of names
po s
Date of Si. No. Full name Particulars objected Reasons in brief Date, time & Place
Receipt. of objector’s to name in full. for objection, of hearing,
1 2 3 4 s 5 G |
1- " G |
2.
3.
4,
Signature of the Election
. Authorizy/Authorised Officer,

Constituency No,
Municipal Area
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B
FORM—10
(SecRuie 19)
List of objection to particulars in entries,
Date of s1. Name in full Part No. Nature of Date, time and
receipt No. of the elector & Serial objection. place of nearing,
objecting. No... of
entry,
T 3 3 3 __ 8 6 T
1.
2.
3.
a,
5.
6.
Signature of the Election
Authori:yfAuthorised Officer
Constituency No... -
Municipal Area.
ORIGINAL
FORM—I11 To be served on the
(See Rule 23(1) claimant,
Notice of hearing of claim
To

aee vrr & Lo

Reference: Claim No.

Take notice that your claim for the inclusion of y

vy

dayof... .. b

You are directed to be present at the hearing with such

Place ...
Date ...

s e “ar e

Certificate of Service of notice

ane
aee

(Place) at ...
- 199

Election Authority

Address.

wes T van wae 100 ‘e

Received notice of the date of hearing

Date ...

Ceriified that the notice on the claimant has been duly served b

“ee wer

s ane soe

Place, ...
Datcﬁ (11

ses . es

N.B., If this notice is served Ey post, atiach the receipt here.

4

o e ey

y this ...
... day of ...

... personally/by affization on residence,

mae
-
re

e [

a ass

Constituency No.
' Municipal Ares...

vor on (name)

e

e

our name in the electoral roll will be heard at
0* Clock on the ...

e

evidence as you may like to adduce,

Ll

e

e

L

I

Signature of Serving Officer.

.

Signature of claimant, .

wk

[ ¥
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DUPLICATE OFFICE COPY.

FORM NO. 11.

(See Rule 23 (1)
Notice of hearing of claim

To

{ Full Name and address of claimant ) - - i i

e . e eie e war e e . ase ‘e es xaw

Reference : Claim No. .....
Take hotice that your claim for the inclusion of your name in the clectoral roll will be heard at...

= e v e (Place) at... we OClockon the

day of ... ; 19...

You are directed to be present at the hearing with such eviden ce asyou may liketo adduce,
Election Authority
Place... Constituency No. ...

Date... Municipal Area.

ORIGINAL
To be served on the objector.
FORM—12
(See Rule 23(1)

Notice to the objector on the hearing of an objection against the inclusion of a name.
To

';(Fullu:l?ame:éhd address of objector) .. .. .. ... o
ee v 4ur “ny ‘ee dae er ns e FLTS san (X1} vy aen axa e
Reference : Objection No... aee
Take notice that your objection to the inclusion of the name of... v will be
heard at (Place) at w0 Clock e sew L we
on the day of e (19
You are directed to be present at the hearing with such evidence as you may like to adduce.
Place... Election Authority
Date,., ao Constituency No..,

Municipal Area.

Certificate of Service of Notice
Received Notice of the date, of Learing

Date... .= Signature of Objector

Certified that the Notice on the objector has been duly served by me this v —
day of ... oo (name) ... -+ Ppersonally/by a fiixation op
residence. ' -
Place... - Signature of Serving Offlcer.
Date... :

N. B. If this notice is served by post, attach the recsipt here.
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DUPLICATE
OFFICE COPY
FORM—12
(See Rule 23(1)
Notice the objector on the bearing of an objection against the inclusion of name.
To
(Full name and address of claimant)...
Reference Clatm No-
Take notice that your objef'tlon 0 Lhe 111ckus:on of the name of ... ... will be
beard at ... (place) at ... -
O’ Clock on the ... e day of wva o 19 -
you are directed to be present at the hearing with such evidence as you may like to adduce, ¢
Place... Elaction Authority
Date... Constituency No.
sunicipal Area.
ORIGINAL
To be served on the parson
objected o
FORM—13
{See Rule 23(1)
Notice to the person cbjected to on the hearing of an objection against the inclusion of his name,
To
(Fuil name and address of person objected to}...
Reference : objection No. ...
Take notice that the objection ta the mclu51o.1 of your name at senal No. in part No -
of the electoral roll for Constituency No... v ...0f Municipal Area by (fu]l name aud
address of objector) ... i v ...w111 be heard at... ...(place)
at... s O Clock on the ..day of... #:l9s -
You are dlrected to be present at the hearing with such evidence as youmay liketo adduce. =
The Ground of objection (in brief) are— *
1G] %
(b)
©
Date... Election Authority
Constituency No... e
Municipal Area.
Address.
Certificate of sexvice of Notice ) —
Received Notice of the date of hearing
Date... Signature of person objected to
Certified that the notice on thn person, the entry relating to wiose nams has been objected to, has been
doly served by me this.. . ...day of... . on (name)... vee e wodate.
Place.. )
Date... Ve Signature of Serving Officer.

N.B, If this notxce s served by post attach the receipt here.
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DUPLICATE
OFFICE COPY
FORM—13
(Sec Rule 23(1)
Notice to the persan objected to on hearing of an objection against the inclusion of his Dame.
To
{Full name and address of person objected to...
Refereuce : Obgsctlon No... G s e ow - .
Take notice that the objection to the inclusion of your nasme at Sl No.. s sy
in part No... ..of the electoral roll for the Constuuency No...
2 of... Mumcxpa' Area filled by (Full name are address of objector)...
- ---will be heard at.. (place) at... .. i s
) 0 Llock on the day of... .. ...19...

You are directed to be present aqt the heanqg with sugh evidence as you may hke o adduce ‘Fhe grovads
of objection (in brief) are...

(2)
(b)
(©
Place... Election Aunthority
Date... .. Constituency No...
Municipal Area
ORIGINAL
To be served on the
objector.
FROM—
(See Rule 23 (1)
Notice of hearing of an objcetion to particalars in any entry
To
(Fuli name and address of objector) .. o

.

Reference Ob_]ECUOn No.
Take notice that your objectlon o certam part:culars in the entry rel,a.ting to you ,W"Ill be hea,x;d at

- - (place) at O'Clock an the
day of .- 19 ...
You are directed to be present at the hearmg thh such evxdence as you may hke to adduce
Date e Election Authority

Constituency No.
Municipal Area.
Address.
Certificate of service of Notice

Received Notice of the date of hearing

Place

Date . Signature of Person of Objector.
Certified that the notice on the objcctor has been duly served by this
day of . v .. om
(name) e personally,lby aﬁxaﬂon on residence,
Place . es Signature.of Serving -Officer,

Date

J




26

DUPLICATE
OFFICE COPY
FORM—14
(See Rale 23 (1)

Notice of hearing on an objection to particulars in any entry

To

(Full name and Address of objector)... iv

sy ana e san ew ase i v taa s i

v P . [y e ea e eea aan war L voe Sl

Reference : Objection No. ... T T T ¥

Take notice that your objection to certain particulars in the entry relating to you will be heard at ...
...(Place)...
...0Clock on the...
..day of ... 19 . .
You are directed to be present at the hearing with such evidence as you may liketo adduce.
Plac€s 5% o up s o on Election Authority.
Dl wee @y o0 B9 59 e Constituency No. ... -
Municipal Area.
Address.
FORM—15
(See Rule 27 (1))
Notice of final publication of Electral Roll.
It is hereby notified for public information that list of amendments and/or erraia to the draft electoral
roll for... ... Constituency No. ... .. ... of Municipal Area has been prépated '-
in accordance with the Tripura Municipal Registration of Election Rules, 1995 and a copy of the said rol} )
together with thesaidlist of amendments has been published and will be avdilable for inspoction at my A

office. :
Place g o o e

Date —_—

Election Authority
Constituency No....

Municipal Area.
Address ... .. .. ...




